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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Be: 33 Lb ))\ /RG/LP Dated: TI– .12.2024

It is hereby notified that vide High Court Order Dated'1 .12.2024

Ms. Aatirah Khan
D/o Shri Javaid Akhtar Khan
R/o Sheikh Dawood C?lony Baghat I Kanipora Budgam

has been admitted and 'enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. yK._1026-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqht by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

By Order
Fistrar LP)(Assis'

N,.. SSh 13 –Iq ./RG/LP Dated it.12.2024

Copy forwarded to the: -
1. Principal Distri4t and Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette .
President District Court Bar Association, Budgam
CPC e_Courts,High Court of J&K and Ladakh, Jammu for uploading on
the official webbite
Inc.,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aatirah Khan, Advocate

. .... for information and necessary action .

b/

4
5.

6.

7

(Assis
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HIGH COURT OF ]AMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising power£ of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: qI /RG/LP Dated: \a– .12.2024

It is hereby notified that vide High Court Order Dated oz .12.2024

Mr. Aijaz Rashid Lone
S/o Shri Abdul Rashid 1,one
R/o Anderhama Drugmula Kupwara

has been admitted any enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from Qoncerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK- 1027-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

By Order
a

\lc£tt

(Assistm Begistrar LP)

N,; $ $tIgh- 3( /RG/LP D,t,d it.r2.2024
Copy forwarded to the: -

1, Principal District and Sessions Judge, Kupwara
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kupwara
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aijaz Rashid Lone, Advocate

. ..... for information and necessary action.

4
5.

6.

7

itrar LP)(Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: RbIS €Xlbr] /RG/LP Dated: \l– .12.2024

It is hereby notified that vide High Court Order Dated bb.12.2024

Mr. Akhlaq Niyaz Lon
S/o Shri Niyaz Ahmad Lone
R/o Nayal Kanzailwan Gurez Bandipora.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1028-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advdcate is ordered there before.

a
itrar LP)(Assistal

By Order

N 0 : (;1) 1(b1b LX In )X3 1 1ir\ I? 1(2111: / L P JE) a t e cfl )a 72 B 2024

Copy forwarded to the:
1. Principal District and Sessions Judge, Bandipora
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President District Court Bar Association, Bandipora
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Akhlaq Niyaz Lone, Advocate

. ..... for information and necessary action .

4
5.

6.

7

a
aJ

(Assistant/F{eg[btrar LP)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

/RG/LP Dated: it .12.2024

It is hereby notified that vide High Court Order Dated oz .12.2024

Ms. Andhleep Wani
D/o Shri Ghulam Nabi Wani
R/o Taj pora karhama Baramullah

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council drovisionally for a period of one year from the date of

issuance of this notifica+ion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1029-2024 in tHe roll of Advocates maintained by this Registry.

The renewal/ex+ension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advqcate is ordered there before.

By Order Aa(Assistaht FWgistrar LP)

N,; SSL\\qS- S\ ./RG/LP D,t,dll .12.2024

Copy forwarded to tHe: -
1. Principal Distrik;t and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President District Court Bar Association, Baramulla.
CPC e-Courts J High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Andhleep Wani, Advocate

. .for infdrmation and necessary a

4
5.

6.

7
3tion

(AssistarITRggistrar LP)

h
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

abB] ] }bbc\ /RG/LP Dated: b– 12.2024

It is hereby notifil that vide High Court Order Dated OL .12.2024

Mr. Arbaz Manzoor
S/o Shri Manzoor Ahmad Khan
R/o Tachloo Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notifica}ion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK- 1030-2024 in tHe roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an AdvQcate is ordered there before.

By Order
(Assistal ;trar LP)

No: 5Sq£ Z- SKI /RG/LP D,t,d\U .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Shopian
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arbaz Manzoor, Advocate

. ..... for information and necessary action.

4
5.

6.

7

bleWI/
(Ass istraJ- LP)
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HI(,II COURT OF JAi4MU & KASnMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No, %GLa _q /RG/LP D,t,d, IL .12.2024

It is hereby notifi9d that vide High Court Order Dated oZ .12.2024

Ms. Asiya Amin
D/o Shri Mohammad Amin Mir
R/o Adipora Sopore Bdramulla.

has been admitted anb enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council $rovisionally for a period of one year from the date of

issuance of this notificafion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1031 -2024 in tae roll of Advocates maintained by this Registry.

/

The renewal/exjension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advbcate is ordered there before.

By Order
(1

Z
ir LP)(AssistaKIR&

No: SSH Gq - GC ./RG/LP Dat,d IL.?2.2024

Copy forwarded to tie: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, BaF Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette
President Dislrict Bar Association, Baramulla.
CPC e-Court+, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libr pry, High Court Wing Jammu/Srinagar for information and
also keeping rFecord of the same.
Ms. Asiya Amin, Advocate

for inf6rmation and necessarv action

4
5.

6.

7

uC

listrar LP)(Assistan

[
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /RG/LP D,t,d, \1 .12.2024

It is hereby notified that vide High Court Order Dated sl .12.2024

Mr. Basharat Hussain Khan
S/o Shri Ghulam Noor£ni Khan
R/o chapran Aragam pandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council Jrovisionally for a period of one year from the date of

issuance of this notifica jion, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK- 1032-2024 in tHe roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advoca Ie before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

By Order
(Assist44KAegistrar LP)

_/RG/LP Dated I1 .12.2024No: SSh(1-l:3
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora
2. Secretary, Bai Council of India, New Delhi
3. Manager, Govprnment Press, Jammu for publication in the next issue of

Government Gazette .

President District Court Bar Association, Bandipora
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Basharat Hussain Khan, Advocate

. .. ... for information and necessary action .

4
5.

6.

7

Q
(Assistant Rdgjstrar LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N,: Bb~\bq LGb /RG/LP D,t,d, \2– .12.2024

It is hereby notified that vide High Court Order Dated oz .12.2024

Ms. Bazila Nisar
D/o Shri Nisar Ahmad Wani
R/o Qasba Baghat Anahtnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council Jrovisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK- 1033-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an AdvJcate is ordered there before.

istrar LP)(Assisl
By Order

No: SS Ills-aI /RG/LP D,t,d IL,r2.2024
Copy forwarded to tae: -

1. Principal Distri Ict and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Anantnag
CPC e-Courts ] High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bazila Nigar, Advocate

for infdrmation and necessary a

fr

4
5.

6.

7
3tion

(Assistant



89

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powerJ of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 3Gh:Lq 264 /RG/LP Dated: \3 .12.2024

It is hereby notified that vide High Court Order Dated bt .12.2024

Ms. Bazila Rasheed
D/o Shri Abdul Rasheid Shair
R/o Janglat Man(li Mir Ali Mohalla Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council $rovisionally for a period of one year from the date of

issuance of this notificaTion, subject to the verification of his/her Provisional /LL.B

Degree Certificate fromconcerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1034-2024 in tHe roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

By Order
'ar LP)(AssistJR

i/LP Dated 13 .12.2024No: SSC,b}-bQ
Copy forwarded to tie: -

1. Principal District and Sessions Judge, Anantnag
2. Secretary, Ba( Council of India, New Delhi
3. Manager, Govbrnment Press, Jammu for publication in the next issue of

Government Gazette
President, Dis+rict Court Bar Association, Anantnag
CPC e-Courts; High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bazila Rasheed, Advocate

. ..... for infqrmation and necessary action.

4
5.

6.

7

J
(Assistant Rl ;trar LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powerg of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ bBL/RG/LP Dated: \3 .12.2024

It is hereby notified that vide High Court Order Dated oZ .12.2024

Mr. Danish Amin
S/o Shri Mohd Amin Bbat
R/o Lalipora Malapora Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notificaTion, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-1035-2024 in tHe roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advdcate is ordered there before.

By Order
(Assista4K4'&Tstrar LP)

N,; SSQe,'\-\:: _/RG/LP D,t,d 13 ,72.2024

Copy forwarded to the, -
1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Anantnag
CPC e-Courtsb High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping rbcord of the same.
Mr. Danish Amin, Advocate

. ..... for infdrmation and necessary action.

P

4
5.

6.

7

Q
;trar LP)(Assistant



91

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

Bc=\x\{ qIan /RG/LP Dated \3 .12.2024

It is hereby notified that vide High Court Order Dated 'L.12.2024

Ms. Ezaz Shabir Khan
D/o Shri Shabir Ahmad Khan
R/o Firdousabad lane + Batmaloo Srinagar.

has been admitted anl enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-1036-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

By Order YP>

(Assist£Fm&giqtrar LP)
t_/-'

No: SSC\ C-It ./RG/LP D,t,d 13 .r2.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, GoOernment Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Srinagar.
CPC e-Court+, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ezaz Shdbir Khan, Advocate

. ..... for inf8rmation and necessary action.

4
5.

6.

7

;trar LP)(Assistal
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising power; of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: _/RG/LP Dated: {. g .12.2024

It is hereby notified that vide High Court Order Dated 61.12.2024

Mr. Fayaz Ahmad Dar
S/o Shri Mohd Shaban Dar

R/o Kandizal Awantip pra Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate fromconcerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1037-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

By Order
'ar LP)(AssistaXiX

_/RG/LP Dated 13 .12.2024No: SSC>3-:>'1
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama
2. Secretary, Bad Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association. Pulwama
CPC e-Courts! High Court of J&K and Ladakh, Jammu for uploading on
the official weBsite
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Fayaz Ahmad Dar, Advocate

. .. ... for infdrmation and necessary action .

4
5.

6.

7

(Assistan Kdl}trar LP)

L/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N., 3 OIL 1 2,H/RG/LP Dated \ 3 .12.2024

It is hereby notified that vide High Court Order Dated ot.12-2024

Ms. Gazala Showkat
D/o Shri Showkat Ahmad Shah
R/o old road Gagribal Boulverd Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents frorh CID. His/her name has been entered under serial

No. JK-1038-2024 in tFle roll of Advocates maintained by this Registry.

The renewal/e;tension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advbcate is ordered there before.

By Order
(Assistallt%agistrar LP)

/RG/LP Dated B .12,2024N„ tSS k 36- 3(
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Ba'r Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Gazala Showket, Advocate

. ..... for information and necessary action.

4
5.

6.

7

ir LP)F-i-e(Assistan
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powerg of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: be=ql 2619 /RG/LP D,t,d, 13 .12.2024

It is hereby notifi4d that vide High Court Order Dated Q .12.2024

Ms. Gousia fayaz
D/o Shri Fayaz Ahmad Shah
R/o Watlar Shah Mohalla Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notifica+ion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents fror71 CID. His/her name has been entered under serial

No. JK- 1039-2024 in tne roll of Advocates maintained by this Registry.

The renewal/exfension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Adv8cate is ordered there before.

&r,(Assista'nt Regigtrar LP)

_/RG/LP Dated tg .12,2024 /

By Order

No: SSkS l-tt 3

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal
2. Secretary, Bar Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette
President Dis+rict Court Bar Association, Ganderbal
CPC e-Courtq, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping decord of the same.
Ms. Gousia fayaz, Advocate

for infcbrmation and necessary a

4
5.

6.

7

3tion

(Assistant Registrar LP)

./
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ %e-\\a '’\TArn /RG/LP D,t,d: 13 .12.2024

It is hereby notifietd that vide High Court Order Dated st .12.2024

Mr. Gulshan Ahmad Shah
S/o Shri Bashmir Ahm£d Shah
R/o Wahdat pora Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council drovisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate fromconcerned University and verification of his/her character
and antecedents from CFD. His/her name has been entered under serial

No. JK-1040-2024 in the roll of Advocates maintained by this Registry.

The renewal/ex+ension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there b 3fore a

3

isltrar LP)(AssistJni
By Order

N,; SS Qqq-Seb /RG/LP D,t,d13 .12,2024

Copy forwarded to tAe: -
1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bad Council of India, New Delhi
3. Manager, Gov+rnment Press, Jammu for publication in the next issue of

Government Gazette
President Dist}ict Court Bar Association, Baramulla
cpc e-courtsl High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Gulshan Ahmad Shah, Advocate

. .. ... for infdrmation and necessary action

4
5.

6.

7

;trar LP)(Assistant

\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

?,Nq' 'RG/LP Dated \3 12.2024

It is hereby notified that vide High Court Order Dated q .12.2024

Mr. Haleem Maqbool Lone
S/o Shri Mohammad S4aqbool Lone
R/o Tumpora Handwa fa Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council drovisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1041-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Adv8cate is ordered there before.

By Order
-ar LP);(Assista4t R,

No: SS;GSI-FI
Copy forwarded to tAe: -

1. Principal DistriCt and Sessions Judge, Kupwara
2. Secretary, Ban Council of India, New Delhi
3. Manager, Govbrnment Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Kupwara
CPC e-Courts; High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Haleem IVlaqbool Lone, Advocate

. .. ... for infdrmation and necessary action.

_/RG/LP D,t,d 13 1 2.2024

4
5.

6.

7

(Assistant R&istrar LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Rub /RG/LPa Dated: \3 12.2024

It is hereby notifigd that vide High Court Order Dated oZ .12.2024

Ms. Insha Nasir
D/o Shri Mohd Nasir dureshi
R/o Jabla Uri Baramulla

has been admitted an& enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notificaTion, subject to the verification of his/her Provisional /LL.B

Degree Certificate fromconcerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1042-2024 in tHe roll of Advocates maintained by this Registry.

The renewal/exfension of provisional licence/enrollment must be

sought by the advocqte before the date of expiry unless the absolute/fina1
enrollment as an Adv(;cate is ordered there before.

By Order
(Assist£TAegi?trar LP)

12.2024No: SS(SR-(b /RG/LP Dated
Copy forwarded to the: -

1. Principal Distrjct and Sessions Judge, Baramulla
2. Secretary, Bad Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette
President Disthict Court Bar Association. Baramulla
cpc e-courtsl High Court of J&K and Ladakh, Jammu for uploading on
the official websjte
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping rpcord of the same.
Ms. Insha Na£ir, Advocate

. .. ... for infqrmation and necessary action .

4
5.

6.

7

„;:=„„hi.„...,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ROS' >2~1 /RG/LP D,t,d, 13 .12.2024

It is hereby notified that vide High Court Order Dated bl .12.2024

Ms. Iqra Bashir
D/o Shri Bashir Ahmad Wagay
R/o Khandy Mohalla $hallabugh Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificAtion, subject to the verification of his/her Provisional /LL.B

Degree Certificate frorTl concerned University and verification of his/her character
and antecedents frorA CID. His/her name has been entered under serial

No. JK-1043-2024 in the roll of Advocates maintained by this Registry.

The renewal/eltension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Adv acate is ordered there before. A

By Order W’
(Assistant Rbgistrar LP)

N,; SS hLS–1 \ /RG/LP D,t,d 13 .r2.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President District Court Bar Association, Ganderbal
cpc, e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website
Inc,harge LibraryI High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Iqra Bashir, Advocate

. .....for information and necessary action.

4
5.

6.

7

9+

(AssistarfRggistrar LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

%bEll :L&n /RG/LP Dated: \3 12.2024

It is hereby notified that vide High Court Order Dated u-.12.2024

Ms. Iqra Jabbar
D/o Shri Abdul JabbaF Lone
R/o Lone Mohalla BU 4ama Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council $rovisionally for a period of one year from the date of

issuance of this notificaTion, subject to the verification of his/her Provisional /LL.B

Degree Certificate fromconcerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-1044-2024 in tHe roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

By Order
Irar LP)(Assisti

No: SSCI2- IN ./RG/LP D,t,d \3 .12,2024

Copy forwarded to t4e: -
1. Principal District and Sessions Judge, Baramulla
2. Secretary, BaH Council of India, New Delhi
3. Manager, Gov+rnment Press, Jammu for publication in the next issue of

Government Gazette
President DistFict Court Bar Association, Baramulla
cpc e-courtsl High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libr4ry, High Court Wing Jammu/Srinagar for information and
also keeping rbcord of the same.
Ms. Iqra Jabbar, Advocate

. .....for infc]rmation and necessary action.

4
5-

6.

7

LP)(Assista



JAMMU & KASHHIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ %693x\ Ibn /RG/LP Dated: 13 .12.2024

It is hereby notifieq that vide High Court Order Dated Q .12.2024

Ms. Ishrat Qayoom
D/o Shri Abdul Qayoom Ganie
R/o Syed Colony Sangrama Sopore Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council F3rovisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1045-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

By Order \/P

(Assista+RT+4gigtrar LP)

No: '$SGll.U /RG/LP D,t,d \3 .12.2024

Copy forwarded to the: -
1. Principal Distrik;t and Sessions Judge, Baramulla
2. Secretary, Bad Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President DistFict Court Bar Association, Baramulla
CPC e-Courts! High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping rpcord of the same.
Ms. lshrat Q4yoom, Advocate

for infdrmation and necessary a

4
5.

6.

7

pa

(Assistant R
bP

LPlg i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ BaSh I :blU /RG/LP Dated: \3 .12.2024

It is hereby notifi9d that vide High Court Order Dated b2 .12.2024

Mr. Javid Ahmad Dar
S/o Shri Bashir Ahmad Dar
R/o Sherwaniabad Bllner Jamia Mohalla Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council 8rovisionally for a period of one year from the date of

issuance of this notificaTion, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1046-2024 in tOe roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Adv&cate is ordered there before.

By Order !/
g

(Assista6 listrar LP)

No: S SRI:L.- IN

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla
2. Secretary, BaI Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President District Court Bar Association, Baramulla
CPC e-Courtsl High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Javid Ahmad Dar, Advocate

. ..... for infdrmation and necessary action .

;/LP Dated \3 .:12.2024

4
5.

6.

7

!/
(Assistanf Registrar LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: BOSS']}a>h /RG/LP Dated: 73 12.2024

It is hereby notifiQd that vide High Court Order Dated '} .12.2024

1\dlr. Kamaljeet Singh
S/O Shri S Manjeet Singh
R/o Dharamgund Trql Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notific+tion, subject to the verification of his/her Provisional /LL.B

Degree Certificate frorrI concerned University and verification of his/her character
and antecedents frorh CID. His/her name has been entered under serial

No. fK-1047-2024 in le roll of Advocates maintained by this Registry

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Ad;ocate is ordered there before

By Order
(Assistan

No: S£l lq - Dated \3 .12.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama
2. Secretary, Bar Council of India, New Delhi
3. Manager, Gdvernment Press, Jammu for publication in the next issue of

Government Gazette .

President District Court Bar Association, Pulwama
CPC e-Cour is, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge LibFary, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kamaljbet Singh, Advocate

. .. ...for information and necessary action .

4
5.

6.

7

a Al
;

(Assistal'It+ibbistrar LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powerk of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ ’baSk-\ IbUy /RG/LP Dated: 13 .12.2024

It is hereby notified that vide High Court Order Dated oZ .12.2024

Ms. Kawreen Rasool
D/O Shri Nasir Hussain Mir
R/o Wahadatpura Bu(+gaIn

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-1048-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

By Order
(Assista1 iqtrar LP)

No: SSIIL-HI/RG/t? D,t,d 13 .r2.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi
3. Manager, GoYernment Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Lib£ary, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Kawreeh Rasool, Advocate

. .....for information and necessary action .

4
5.

6.

7

(Assis lisfrar LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No' 3oS I 'q :bbL\I /RG/LP Dated: \ 3 .12.2024

It is hereby notifi+d that vide High Court Order Dated n .12.2024

Mr. Khaleel Firdous Shah
S/O Shri Firdous Ahmad Shah
R/o New colony Sopore Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificaTion, subject to the verification of his/her Provisional /LL.B

Degree Certificate fromconcerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1049-2024 in tHe roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Adv8cate is ordered there before.

By Order

N„ t;SIN3-\\q /RG/LP D,t,d 13 .12.2024

Copy forwarded to the: -

8. Principal District and Sessions Judge, Baramulla
9. Secretary, Bad Council of India, New Delhi
10. Manager, Govbrnment Press, Jammu for publication in the next issue of

Government Gazette .

President District Court Bar Association, Baramulla
CPC e-Courts! High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Khaleel Firdous Shah, Advocate

. .. ... for infdrmation and necessary action.

ed
i+

(Assisti S ar LP)Z

11
12.

13.

14

A

istrar LP)(Assista£?



105

HIGH COURT OF JFAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ,b';GI bIN /RG/LP D,ted, IS .12.2024

It is hereby notifiqd that vide High Court Order Dated ot .12.2024

Ms. Kounser
D/O Shri Ghulam Hasgan Mir

R/o W.No.6 Nibripora Pandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council $rovisionally for a period of one year from the date of

issuance of this notifica jion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents frod CID. His/her name has been entered under serial

No. JK-1050-2024 in tIle roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an AdvQcate is ordered there before.

(Assistan£%bi?trar LP)
By Order

No: S SIS q: -Sh /RG/LP D,t,d 13 .12.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora
2. Secretary, Bar Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette
President Disjrict Court Bar Association, Bandipora
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libr4ry, High Court Wing Jammu/Srinagar for information and
also keeping eecord of the same.
Ms. Kounser] Advocate

. ..... for inf8rmation and necessary action.

4
5.

6.

7

///

(Assistanmgistrar LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ XoS Lb /RG/LP D,t,d, \3 .12.2024

It is hereby notified that vide High Court Order Dated Q .12.2024

Mr. Mamoon ul Hassah Jeelani
S/o Shri Asif Hussain Jeelani
R/o Brakpora Anantnag

has been admitted an& enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council Arovisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1051-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

By Order vdlz

(AssistahTFbgjstrar LP)

No, tSSISl-(3 it

Copy forwarded to tAe: -
1. Principal Distrjct and Sessions Judge, Anantnag
2. Secretary, Bai Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette
President DistFict Court Bar Association, Anantnag
CPC e-Courtsl High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping rpcord of the same.
Mr. Mamoonul Hassan Jeelani, Advocate

. ..... for infdrmation and necessary action .

;/LP Dated 13 .12.2024

4
5.

6.

7

(Assist£T&egistrar LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Bt /RG/LP D,t,d, \3 .12.2024

It is hereby notified that vide High Court Order Dated OZ .12.2024

Ms. Mehak Parvaiz
D/o Shri Parvaiz Ahmad Sheikh

R/o Mattan Kehribal Banbirpora Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1052-2024 in tHe roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

By Order
(Assisti trar LP)"tNo: i/LP Dated tB .12,2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag
2. Secretary, Ban Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Anantnag
CPC e-Courtsl High Court of J&K and Ladakh, Jammu for uploading on
the official weBsite
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nlehak Parvaiz, Advocate

for infdrmation and necessarv action

4
5.

6.

7

q"""(Assistant d
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HIGH COURT OF jAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising power; of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 3bkl LOL~\ /RG/LP Dated: tR .12.2024

It is hereby notifigd that vide High Court Order Dated 61 .12.2024

Mr. Mohammad Yamden Wani
S/o Shri Mohammad Abdullah Wani
R/o Hushagpora NagbalWani Mohalla Chitragam Shopian

has been admitted an& enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council Arovisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate fromconcerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK- 1053-2024 in tHe roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advdcate is ordered there before

„*$ istrar LP)
By Order

N„ 'SSXl\-ll //

Copy forwarded to tIje: -

1. Principal Distrjct and Sessions Judge, Shopian
2. Secretary, Bad Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Shopian
CPC e-Courtsl High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping rQcord of the same.
Mr. Moharxrnlad Yameen Wani, Advocate

. .. ... for information and necessary action

;/LP D,t,d\3 .12,2024

4
5.

6.

7

(Assistant RZ&istrpr LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising power+ of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
;NTENROL

NOTIFICATION

_b>L+ /RG/LP Dated: \R .12.2024No: :bt:bbb.

It is hereby notified that vide High Court Order Dated Q .12.2024

Mr. Nasir Ahmad Lor
S/o Gh Mohammad L.
R/o Basant Bagh Srin

has been admitted an& enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council hrovisionally for a period of one year from the date of

issuance of this notifica jion, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents fro4 CID. His/her name has been entered under serial

No. JK-1054-2024 in tOe roll of Advocates maintained by this Registry.

The renewal/ex+ension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advdcate is ordered there before.

By Order i
(Assistdn ;trar LP)

No: 'SSQb\-GI ./RG/LP Dated \2 .12.2024

Copy forwarded to the:
1. Principal District and Sessions Judge, Srinagar
2. Secretary, BaF Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Srinagar
CPC e-Court+, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Librqry, High Court Wing Jammu/Srinagar for information and
also keeping decord of the same.
Mr. Nasir Ahmad Lori , Advocate

. .. ... for inf(brmation and necessary action.

[

4
5.

6.

7

;trar LP)(Assist£n T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: bsE/RG/LP Dated: \R .12.2024

It is hereby notifiqd that vide High Court Order Dated '2 .12.2024

Ms. Nazish Amin
D/o Shri Mohammad Amin
R/o Naik Bagh, Natipora, chanpora Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents froM CID. His/her name has been entered under serial

No. JK-1055-2024 in ttpe roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Adv8cate is ordered there before.

By Order
a

e/

(Assist£IK #egiFtrar LP)

N,: SSQb Q -\h /RG/LP D,t,d \3 .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bak Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Srinagar
CPC e-Courtq, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Librqry, High Court Wing Jammu/Srinagar for information and
also keeping +ecord of the same.
Ms. Nazish Amin, Advocate

. .. ... for infbrmation and necessary action .

4
5.

6.

7

;trar LP)(Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ %bk' )-bIN /RG/LP Dated: \3 .12.2024

It is hereby notifi9d that vide High Court Order Dated oz .12.2024

Ms. Nida Hilal Dar
D/o Shri Hilal Mehmood Dar
R/o Parray angan Ombora Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents frorYi CID. His/her name has been entered under serial

No. JK-1056-2024 in tIle roll of Advocates maintained by this Registry.

The renewal/eXtension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

By Order
(Assist,

No, ’:>qq\g -2
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam
2. Secretary, Bat Council of India, New Delhi
3. Manager, Go0ernment Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Budgam
CPC e-Court+, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping Fecord of the same.
Ms. Nida Hilal Dar, Advocate

. .. ... for infbrmation and necessary action.

\ /RG/LP Dated \3 .12.2024

4
5.

6.

7

T/ti

(AssistanfR6&istrar LP)
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HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powc4s of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: BobS 'Lb 2 -a /RG/LP Dated: tB .12.2024

It is hereby notifi9d that vide High Court Order Dated bZ .12.2024

Mr. Numaan Altaf
S/o Shri Altaf Hussain Shah

R/o old Chanapora lorIe Mohalla Srinagar

has been admitted aid enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificJtion, subject to the verification of his/her Provisional /LL.B

Degree Certificate frorrl concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1057-2024 in t De roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Adv8cate is ordered there before.

By Order
a

(Assist/K6bgiftrar LP)

No: 558(q -lS
Copy forwarded to the: -

1. Principal Distdict and Sessions Judge, Srinagar
2. Secretary, BaF Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette
President J&K High Court Bar Association, Srinagar
CPC e-Court+, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Numaan Altaf, Advocate

for inf6rmation and necessary action

/RG/LP Dated \\ .12.2024

4
5.

6.

7

(Assis' S
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HIGH COURT OF JkMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powerd of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No, 3bK' /RG/LP Dated: \ 3 .12.2024

It is hereby notifi9d that vide High Court Order Dated "L .12.2024

Ms. Nuzhat Nabi
D/o Shri Ghulam Nabi Najar
R/o Wajhama Han(Iw era Kupwara

has been admitted an,d enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council Frovisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents frorfI CID. His/her name has been entered under serial

No. JK-1058-2024 in tHe roll of Advocates maintained by this Registry.

The renewal/eltension of provisional licence/enrollment must be

sought by the advocAte before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

a

( JIIIL S S i SMtg i S t r a r L P )

By Order

No: SSQQ3 -ai ./RG/LP D,t,d 13 .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President Diqtrict Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nuzhat Iqabi, Advocate

for information and necessarv action

4
5.

6.

7

„,*.h„,,,..,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powe is of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Bbc,< /RG/LP D,t,d: \3 .12.2024

It is hereby notifigd that vide High Court Order Dated 62.12.2024

Mr. Peer Mudasir Ahmad
S/o Shri Peer Mohmad Shafi

R/o Voi – Bemdousa Feer Mollha Pati Kokarnag Anantnag

has been admitted arId enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK- 1059-2024 in tRe roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advbcate is ordered there before.

By Order
(Assistgmegiqtrar LP)

No: 558lb-aI /RG/LP D,t,d \3 ,12.2024

Copy forwarded to the: -
1. Principal DistRict and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette
President, Di$trict Court Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Peer Mudasir Ahmad, Advocate

. .. ... for infbrmation and necessary action.

4
5.

6.

7

itrar LP)(Assist£ iR



115

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powerg of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ A&nBL/RG/LP Dated: \3 .12.2024

It is hereby notifi?d that vide High Court Order Dated '2 .12.2024

Ms. Saba Mujeeb
D/o Shri Mujeeb Hussain Sheikh.
R/o Bot shah Colony LaI Bazaar, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1060-2024 in tIle roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advbcate is ordered there before.

By Order
(Assist;rm istrar LP)

bNo: S sanG -ctIs _/RG/LP Dated \3 ,12.2024

Copy forwarded to the: -
1. Principal DistFict and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Saba Mrljeeb, Advocate

. ..... for information and necessary action

4
5.

6.

7

.„=:=.„h.„,..,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 3bka\q2bTq /RG/LP Dated: 13 .12.2024

It is hereby notifi8d that vide High Court Order Dated OL.12.2024

Ms. Sadiya Majeed
D/o Shri Abdul Majeel
R/o Kumar Mohalla Harwan Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate frorrJ concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-1061-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

By Order
a

bA >

(AssistTH Aegislrar LP)

N„ nsl.Ln/Ac/LP D,t,d tg .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Go#ernment Press, Jammu for publication in the next issue of

Government Gazette .

President, J&K High Court Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sadiya Nlajeed, Advocate

. .. ... for information and necessary action .

4
5.

6.

7

a
A

;trar LP)(AssistaRt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powcrg of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: bbl/RG/LP Dated: \3 12.2024

It is hereby notifi9d that vide High Court Order Dated o).12.2024

Mr. Saleem Yousuf
S/o Shri Mohd. Yousuf Hajam
R/o Malikpora Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents frorfl CID. His/her name has been entered under serial

No. JK-1062-2024 in the roll of Advocates maintained by this Registry.

The renewat/eltension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advbcate is ordered there before.

a
tHe

(Assist;rTkegisjrar LP)
By Order

No, SSRC,N _l
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President Digtrict Court Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Saleem Yousuf, Advocate

. ..... for information and necessary action .

tG/LP Dated \3. f 2.2024

4
5.

6.

7

;trar LP)(Assista'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: D >q /RG/LP Dated: \3 .12.2024

It is hereby notified that vide High Court Order Dated bl .12.2024

Mr. Salman Qasim
S/o Shri Mohammad Qasim Hajam
R/o Surasyar Chadoora Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notific4tion, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-1063-202+ in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an AdVocate is ordered there before.

a
istrar LP)HI

By Order
(Assist

N,; SSn Il- \ I
Copy forwarded to the: -

1. Principal DistFict and Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Budgam
CPC e-Courtp, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Salman Qasim, Advocate

. ..... for information and necessary action .

tG/LP D,t,d 13 .12.2024 b

4
5.

6.

7

I
listrar LP)(Assistan'
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising power$ of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 363L _c\ /RG/LP Dated: \\ .12.2024

It is hereby notifiqd that vide High Court Order Dated o} .12.2024

Ms. Saniya Noor
D/o Shri Noor Mohd. Dar
R/o MB Rose Lane near Umar Masjid Chanapora Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK- 1064-2024 in the roll of Advocates maintained by this Registry.

The renewal/eltension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

By Order ,„,.,.kai,.„,..,
N,; 55qb l- \3 _/RG/LP D,t,d\\ .12.2024

Copy forwarded to the: -
1. Principal DistHict and Sessions Judge, Srinagar
2. Secretary, Bab Council of India, New Delhi
3. Manager, Go0ernment Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Srinagar
CPC e-Courtq, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge LibrAry, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Saniya Noor, Advocate

. ..... for inf6rmation and necessary action .

4
5.

6.

7

a
list(ar LP)(Assist:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powe;s of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \bal d :Lb:L'\ /RG/LP Dated: \3 .12.2024

It is hereby notifi+d that vide High Court Order Dated 62.12.2024

Mr. Shahnawaz Amin Reshi
S/o Shri Mohd Amin Reshi

R/o Nai Basti K.P.Ro?d Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B
Degree Certificate froM concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. J K-1065-2024 in tOe roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Adv8cate is ordered there before.

By Order f/

(Assist£ff§bgis.trar LP)

No: SSa\lQ-)\I /RG/LP Dated \3 ,12.2024

Copy forwarded to the: -
1. Principal Dist£ict and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi
3. Manager, Go0ernment Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahna+az Amin Reshi, Advocate

. .....for information and necessary action .

4
5.

6.

7

(Assistl Fistrar LP)



121

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powerk of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ \Cy or q /RG/LP Dated: \3 .12.2024

It is hereby notifi9d that vide High Court Order Dated Q .12.2024

Ms. Shani Farooq
D/o Shri Farooq Ahmad Dar
R/o Durbagh Chadoora Budgam

has been admitted add enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from+ concerned University and verification of his/her character
and antecedents fror+1 CID. His/her name has been entered under serial

No. JK-1066-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

By Order
(Assis' itrar LP)

No: S SSLC - Sl /RG/LP Dat,d 13 .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Budgam
CPC e-Court q, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Librqry, High Court Wing Jammu/Srinagar for information and
also keeping Fecord of the same.
Ms. Shani Fdrooq, Advocate

. ..... for infbrmation and necessary action.

4
5.

6.

7

(Assist£nt #egistrar LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \bj\ ATy /RG/LP Dated: \ 3 12.2024

It is hereby notifi9d that vide High Court Order Dated '1.12.2024

Ms. Shinam Altaf
D/o Shri Mohammad Altaf Zargar
R/o Sona Masjid Fatejkadal Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-1067-2024 in tHe roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocbte before the date of expiry unless the absolute/final
enrollment as an Advbcate is ordered there before.

By Order
(Assista/nt #egistrar LP)

No: gb'\SS-Bq /RG/LP D,t,d \3 .12.2024

Copy forwarded to the: -
1. Principal DistFict and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President J&k High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official wdbsite
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Ms. Shinam Altaf, Advocate

for infbrmation and necessarv action

4
5.

6.

7

„*.4,istrar LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powerk of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

,., %'lS LI /RG/LP Dated: \3 .12.2024

It is hereby notified that vide High Court Order Dated e .12.2024

Mr. Sirjan Hussain
S/o Gh.Mustafa Dar

R/o Mirgund SinghpoTa Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council hrovisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents frorrl CID. His/her name has been entered under serial

No. JK-1068-2024 in tOe roll of Advocates maintained by this Registry.

The renewal/eitension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

LP)(Assisti
By Order

N,; SSa\\{b -ql /RG/LP D,t,d\3 .12.2024

Copy forwarded to the: -
1. Principal Distnict and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Librqry, High Court Wing Jammu/Srinagar for information and
also keeping Fecord of the same.
Mr. Sirjan Hussain, Advocate

. ..... for inf6rmation and necessary action .

4
5.

6.

7

;#
(Assistant Pegistrar LP)
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HIGH COURT OF JALMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powerb of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ' bc,lk mr\ /RG/LP D,t,d, \3 .12.2024

It is hereby notifi+d that vide High Court Order Dated bz .12.2024

Mr. Sofi Zaib
S/o Shri Aijaz Ahmad Sofi
R/o Khunbal Handwara Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B

Degree Certificate frorrJ concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1069-2024 in tOe roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advbcate is ordered there before.

By Order
a

hd+

(Assist;bt aegistrar LP)

No: SS'Nhl -53 _/RG/LP D,t,d \3 .12.2024

Copy forwarded to the: -

1. Principal Distiict and Sessions Judge, Kupwara.
2. Secretary, BaF Council of India, New Delhi
3. Manager, Gogernment Press, Jammu for publication in the next issue of

Government Gazette
President Dis+rict Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping fecord of the same.
Mr. Sofi Zaid, Advocate

. .....for information and necessary action.

[

4
5.

6.

7

),

(AssistJl;'iNZgiFtrar LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \b- nl/RG/LP Dated: \3 12.2024

It is hereby notified that vide High Court Order Dated q .12.2024

Ms. Sonobar
D/o Shri Abdul Rashid Lone
R/o Chanapora Srina£ar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK- 1070-2024 in the roll of Advocates maintained by this Registry.

The renewal/eltension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

By Order
(Assistaf# F$gistrar LP)

N,; SS'ISH -GCb ./RG/LP D,t,d t 3 .r2.2024

Copy forwarded to the: -

1. Principal Distdict and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. SonobarJ Advocate

. . . ... for infQrmation and necessary action.

4
5.

6.

7

istrar LP(Assis'



126

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powe fs of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \t=l& q 2qzq /RG/LP Dated, \3 12.2024

It is hereby notifi+d that vide High Court Order Dated 'L .12.2024

Ms. Sonobar Nabi
D/o Shri Ghulam Nabi Hajam
R/o Bakiaker War Mqhalla Handwara Kupwara.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from+ concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

N,. JK-1071-2024 in the roll of Advocates maintained by this Registry.

The renewal/e;tension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

a

istrar LP)(Assistj
By Order

No: SSqk\-kl
Copy forwarded to the: -

1. Principal Distdct and Sessions Judge, Kupwara.
2. Secretary, Bat Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette.
President District Court Bar Association, Kupwara.
CPC e-Court4, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Inc,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sonobar Nabi, Advocate

for inf9rmation and necessary action.

/RG/LP D,t,d \3 .11.2024

4
5.

6.

7

tar LP)(Assistan1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powerb of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Bbl'\ 'S bIR /RG/LP Dated: \ g .12.2024

It is hereby notifi9d that vide High Court Order Dated a.12.2024

Ms. Subrat Mehraj
D/o Shri Mehrah Ud bin Dar
R/o Chanpora Kujar (Panderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council 8rovisionally for a period of one year from the date of

issuance of this notific4tion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1072-2024 in tIle roll of Advocates maintained by this Registry.

The renewal/eXtension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advbcate is ordered there before.

(Assisti isI
By Order

rar LP)

bSSqb&-l']
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President Dis+rict Court Bar Association, Ganderbal
cpc e-Court4, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Subrat Mehraj, Advocate

. .. ... for infdrmation and necessary action .

RG/LP Dated {3 .12.2024

4
5.

6.

7

LT/
(Assistant #egistrqr LP)
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising poxverb of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: _/RG/LP Dated: U_ .12.2024

It is hereby notifiQd that vide High Court Order Dated w .12.2024

Mr. Suhail Ahmad Malik
S/o Shri Mohmmad Y£qoob Malik
R/o Batakote Pahalgarn Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents fronb CID. His/her name has been entered under serial

No. JK-1073-2024 in the roll of Advocates maintained by this Registry.

The renewal/eXtension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Adv8cate is ordered there b 3fore

If

(AssistalMg isI .P)

12.2024

By Order

No: S-nS-q\
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag
2. Secretary, BaF Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Anantnag
CPC e-Court$, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Librqry, High Court Wing Jammu/Srinagar for information and
also keeping fecord of the same.
Mr. Suhail Ahmad Malik, Advocate

for information and necessary action

/RG/LP Dated 13

4
5.

6.

7

(AssisI listrar LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powerb of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ,Iq /RG/LP D,t,d, \3 .12.2024

It is hereby notifigd that vide High Court Order Dated oZ .12.2024

Mr. Suhail Yaseen Mi
S/o Shri Mohammad Yaseen Mir

R/o Achagoza Bamno+ Mir Mohalla Rajpora Pulwama

has been admitted arId enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents frorII CID. His/her name has been entered under serial

No. JK-1074-2024 in the roll of Advocates maintained by this Registry.

The renewal/eltension of provisional licence/enrollment must be

sought by the advocbte before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

istrar LP)(Assisti
By Order

N„ SS\qL-qQ /RG/LP D,t,d (3 .12.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, PuIwama
2. Secretary, Bar Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Pulwama
CPC e-Court 9, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Suhail Yaseen Mir, Advocate

. ..... for infbrmation and necessary action .

N,W

4
5.

6.

7

(Assist£nt !gistrar LP)
EL
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising poweds of Bar Council under Section 58 of the Advocates Act 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 302) 1 'A 26 tH /RG/LP D,t,d, Uk .12.2024

It is hereby notified that vide High Court Order Dated U .12.2024

Mr. Suhail Yousuf
S/o Shri Mohd. Yousul Akhun
R/o 92,Hamza colony Bemina, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notific+tion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents frorh CID. His/her name has been entered under serial

No. JK-1075-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advk)cate is ordered there before.

By Order Lee

(Assist£nZReg strar LP)

No: SSH aa -qa b /RG/LP Dated \\ .12.2024

Copy forwarded to Ihe: -
1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette
President J&k High District Court Bar Association, Srinagar
CPC e-Court+, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Lib dry, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Suhail Yousuf, Advocate

for information and necessarv action

4
5.

6.

7

IZ

(Assisi=£kegistrar LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 31 Lb}\{ /RG/LP Dated: \3 .12.2024

It is hereby notifi+d that vide High Court Order Dated a .12.2024

Mr. Taayer Maj roor
S/o Shri Shamas Ud $in Wani
R/o Kharpora Banihal Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notific4tion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents frorjI CID. His/her name has been entered under serial

No. JK-1076-2024 in tOe roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advbcate is ordered there before.

By Order C/Pp

(Assistam8egistrar LP)

N,; -SSR,&q -ng /RG/LP D,t,d \:3> .12,2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban
2. Secretary, BaF Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association. Ramban
CPC e-Court$, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libr#ry, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Taayer Maj roor, Advocate

. ..... for infOrmation and necessary action .

4
5.

6.

7

;'#
(Assistant WegiFtrar LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: \ 3 .12.2024

It is hereby notifipd that vide High Court Order Dated a .12.2024

Mr. Zahid Sultan
S/o Shri Mohd Sultan Teli
R/o Teli Mohalla Lar t;anderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notific?tion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK- 1 077-2024 in tHe roll of Advocates maintained by this Registry.

The renewal/e;tension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advbcate is ordered there before.

By Order
(AssistarF8egiFtrar LP)

No: SSaRk-SQN
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Ganderbal
CPC e-Courtg, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping Fecord of the same.
Mr. Zahid Spltan, Advocate

. .. ... for infbrmation and necessary action .

tG/LP Dated V, .12.2024

4
5.

6.

7

(Assistant dZgiqtrar LP)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No, 36&\\ IL'l /RG/LP D,t,d, 13 .12.2024

It is hereby notifi9d that vide High Court Order Dated 9} .12.2024

Mr. Zubair Abdullah Bhat
S/o Shri Abdul Hamid Bhat
R/o Durbagh ChadooTa Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1078-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advbcate is ordered there before.

By Order
istrar LP)(Assist:

N” S LosS- Cbl
c,py forwarded to dhe: -

1. Principal District and Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President Disjrict Court Bar Association, Budgam
CPC e-Court$, High Court of J&K and Ladakh, Jammu for uploading on
the official wdbsite
Incharge Librpry, High Court Wing Jammu/Srinagar for information and
also keeping Fecord of the same.
Mr. Zubair Abdullah Bhat, Advocate

. .. ... for infbrmation and necessary action.

tG/LP Dated i3 .12.2024

4
5.

6.

7

istrar LP)(Assistant


